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State Agro-Industries Development
Corporations

9311, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be plased to state :

(a) the names of the States where Agro-
Industries Development Corporations have
been set up ; -

(b) the year upto which each of those
State Agro-Industries Development Corpora-
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tions have presented their annual report to
the Centre ;

(c) whether it isa fact that some Stato
Agro-Industries Development Corporations
bhave not been presenting annual reports
regularly ;

(d) if so, the names of such State Agro-
Industries Development Corporations ;

(¢) whether reminder has been sent to
States by the Centre ; and

(f) the other steps proposed to be taken
by Centre to. obtain the aunual reports ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : The names of |
the 17 States where Agro-Industries Develop-

ment Corporations have been set up are
given in the statement attached.

(b) The details of Annual Reports pre-
sented by the State Agro-Industries Corpora-
tions to the Centre are given in the statement
attached (Annexure).

(c) and (d) Yes, Sir. The details of the
State Agro-Industries Corporations whose
reports are in arrears can be seen in the
statement (Annexure).

(e) Yes, Sir.

(f) Since management control of the
Corporations vests in the State Govts,, it is
the Corporations and the respective State
Governments who have to arrange for submi-
tting the Annual Reports in time to enable
laying before Parliament. In fact, undef
sub-section (2) of Section 619A of the com-
panies Act, 1956, the Annual Reports are,
in any case, also required to be laid before
the State Legislatures. The Government of
India have been repeatedly taking up with
the respective Corporations and the concer-
ned State Governments thé issue of early
submission of the Annual Reports.

STATEMENT
S. No. Names of the States where Agro  Year till which State Agro Industries Develop-
Industries Development Cor- ment Corporation has submitted Annual Report
porations have been set up. to the Centre-year ending.
1 2 3

1. Andhra Pradesh
2, Assam

September 30, 1979-80
March 31, 1974-75
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1 2 3
3. Bibar March 31, 197677
4. Gujarat March 31, 1981-82 (English version oaly)
S. Haryana June 30, 1979-80 (English version only)
6. Himacbal Pradesh March 31, 1982-83
7. Jammu and Kashmir March 31, 1976.77
. 8. Karanataka March 31, 1980-81
9. Kerala March 31, 1979-80

10. Madhya Pradesh
11, Mabarashtra

12, Orissa

13. Punjab

14, Rajasthan

15. Tamil Nadu

16. Uttar Pradesh
17. West Bengal

March 31, 1975-76
March 31, 1982-83

March 31, 1979-80

May 31, 1978-79 (English version only)

March 31, 1980-81
March 31, 1981-82
March 31, 1978-79
March 31, 1979-80

Note : Except for the Agro Industries Development Corporations of Maharashtra and
Himachal Pradesh 8ll others are in arrears.

Exploitation of non-traditional oilseeds

9312, SHRI- RAMAKRISHNA MORE :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it isa fact that Govern-
ment are not exploiting all the untapped
resources in the form of non-traditional oil-
sceds of trees of forest origin i.e. Sal,

Mahuva etc,, ;
(b) if so, the reasons thereof ; and

(c) the steps proposed to step up exploi-
~tation of all the untapped resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
YOGENDRA MAKWANA) : (a) Yes, Sir.

(b) Oilseeds of forest trees have gained
commercial importance only lately, However,
the total potential on a country-wide basis
has not been assessed so far. Besides, the
oeconomic feasibility.- of all species has not
been studied. Collection of certain oilseeds
like Sal seed is dependent on climatic condi-
tions. Storage and processing facilities are
also inadequatly developed, Until all these

constraints are dealt wijth, it is not feasible
to organise collection and utilisation of all
oilseeds of trees of forest origin.

(c) The State Governments have been
advised already to give proper attention to
this matter. At the national level, it is
proposed to establish an organisation with a
view to assist the State Governments in the
task of bringing about optimum collection
of minor forest produce, including oilseeds,
and also ensuring regeneration of such
forest produse,

Licences to sell Mother Dairy’s pollypack
milk in ‘L’ Block Anadd:Vihar,
New Delhl

9313. SHRI HARISH KUMAR GAN-
GWAR : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether requests have been received
for the sanction of a licence to sell Mother
Dairy’s polypack milk in ‘L’ Block Anand
Vihar, Jail Road, New Delhi so as to extend
the facility to thousands of families living
in DDA Flats nearby Hari Nagar Clock





